
C E N T R A L A D MIM 1ST P. A TIV E T FH B U M A L
PRINCIPAL BENCF-I NEW DELHI

0 „ A . N0 . 1136,/2000

NEW DELHI, THIS THE 31ST DAY OF JANUARY 2001

HON'BLE SHRI GOVINDAN S TAMP I, MEMBER (A)

S I'l r 1 R .. S - R a w a t,

S/0 Late Sh- B S Raw3.t„
f'-45, Moti Bagh-I
New Delhi

S h. George Para c k e n A d v o c a t a )

. Applicant

1,

VERSUS

U n i o n o f I r i d i a t h r o u g h Dire c tor-,
Dte, of Estates,,

M i n » o f U r b a r D e v e 1 o p rn e n t,,
NI rman Bliawan ,,

Newi Delhi..

3uper intending Engineer,
H i g h P o w e r T r a ri s rn i t: t e t-, AI
Kingsway Camp,
New Delhi„

Estate Officer,,

D t e,. o f E s tat e s .,

M :i. n _ o f U r b a n D e v e 1 o p rn e n t
N i r rn a n B hi a wi a n N e wi 0 e 1 In i

( Pi-esent:None)
, Respondents

.Q...-.R.™D_E_RCOralJ,

L. i;:; a r n e d c o u n s e 1 t o r t h e a p p 1 i c a n t s e e K s p e r rn i s s i o n t o

wii thdraw the OA with liberty to seek remedy before

appropriate forum against the order of AD(J) and the OA is

disposed of as withdrawn with liberty to move the

appropriate forum,, in four weeks fpsxn now, without the bar

of limitation,,


